&
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No. QA 936/1986 - Date of decision: 06.08,1992
Shri G.K. Batra " ‘e 0 dApplicant
Vs
U.0.I. & Others weuRespondents
For the Applicant leefeNO DNE1,
"For the Respondents ‘v e dMrse Raj Kumari
) ] Chopra, Counsel
- ' ‘ ' with Shri A,N,
: ' Batra, Assistant
Superintendent
CORAM: .

The Hon'ble Mr.P.K. Karfha, Vice Chairman(J) |
. The Hon'ble Mr.B.N. Dhoundiyal, Administr/ative Member

1, Whether Reporters of local papers may be allowed

to see the Judgment? '7/(/)

2, To be referred to the Reporters or not? &

JUDGMENT (ORAL)
(of the Bench delivered by Hon'ble
Shri P.K. Kartha, Vice Chairman(J))'

The learned counsel for the respondents states on-
instructions received from Shri AuNurBatra,'Aésistant
Superintendent, who is present in the Court that the
applicant died on 11,5,1990, In view of this, the
present applic&ﬁaYEas.abaﬁédga Ac;qrdingly,‘the case

the O
Q//\/\/\/;Q/’

be consigned to/records.
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